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CENTRAL ADMINISTRATIVE TRIBUNAL3PRINCIPAL BENCH.

Ney Delhi this the 20th day of January,%5.

Shri NeV. Krishnan, Vice Chairman (A).

Dr, A, Vedavalli, ﬁombar(J).
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N.N. Pathak,
Late Shri 1.0, Pathak.

8$.5. Indi,
Shri Satappa P, Indi,

T.,K. Varma,
Late Sri Har Kumar Varma,

T. Mere, '
Sri, Kishanrao Mere,

I1.,H. Siddiqi,
1ate Sh, Imadul Hasan,

NQEQ Sri\/ Bstava,
Shri U.S, srivastava,

ACK‘ Ga!‘g,
Shri B.L. Garg

(A1]1 werking in Indian Vaterinarg
Research Institute, Izatnagar{UP))

By Advecate Shri S.5. Tewari,

2.

Varsuys

... Petitioners,

Indian Ceuncil of Agriculturezl Ressarch,
threugh its Directer General,
ICAR, Krishi Bhawan,

Ne

elhi~-110 .

Uirecter,
Indian Veterinary Research Institute,

lzstnagar !UP}.

By Adyocate Shri V.K. Rao,

ORDER (ORAL)

Shri_ N, V. Krishnan

e+ REegpendents,

It is stated by the learnsd csunsel fer the

rescondents that the ICAR has issued @ circular dated

15.12.1994 te the concerned Dirscters directing that the

decisien of the Hon'ble Supreme Ceurt in bivil Rg@aal'
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the
Ne, 6063 of 1993 uphelding / judgement of the Ernakulam

Bench in case Smt, Grace Mathey Vs, C.M.F.R.I. & Urs,
(decided en 25.5.1952) dated 23.2,1954 be implemanted in
respsct ef the applicants alse. In the circumstance, it
is stated that this applicstion has beceme in?ructumus.
The lesrned counsel fer the applicants agreeé with this
submissien,

2. In the circumstance, this U.A. has new beceme

infructueus and it is accerdingly dismissed on that greund.
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